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CJpEN CUJtlT 

IN THE C8~T.ML A11\1INISTMTIVE THltsUN;.i.L, ALL;.i.HABiill 

ADUITiur~AL BENCH ;.i.T ALLAHABAD 

• * * .. 
Al lahabad : Dat ed this 9th day of Septemoer , 1996 

Ori ginal Appli cati on No. 274 of 1995 

Distr~6t ; Jhansi 

CURAM;-

Ho n• ble Nir. s. Uas Q.ipta , A. M. 

Hon ' bl e 1.1r. T. l. Verma , J. M. 

Union of India through 

(i) General Manager , Central rlailway , V. f . Bomoay . 

(ii) Divisional Sailway Manager , Central Rai l vJay , 

Jhansi . 

(By Sri G. P. Agarwal , Advocate) 

• • • • App l icant 

Versus 

l. !lamesh Chandra , 

son of sri shiv Ram R/o Village 

Janapur , Uistt-Etawah U.P • 

2, The prescribed Authority unaer the Payment 

of Vi ages Act , 1936 at Jhans i , 

(By Sri RK 1\J i garn , Advocate) 

• • • d.esponaen ts 

Q_R_u_E_R_(Q £ ~ l l 

By Hon 1 ble ,\t1r , S. Das wpta , A. ~l 

Thi s application was ti l ed challening i:he 

validity of t he award datec. .t.0-11-..199.4 passed by 
-

the prescribed Authorit y under the Payment of \1ages 

Act. It has oeen prayed that the aforesai d order 

be set aside, 

2. The pleadings in this case are complete . ""e 

have heard l earned counsel to~ ooth the parties, 
• 

It appears that this app l icati on came to oe f i led 

before this Triounal without fil i ng appeal before 

the Uistrict Judge, In the case of K.P. Gupta i t 
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has oeen hel a oy the Hon1 ble Supreme Court that the 

Administrative Triounals Act, 1985, does not ~~e~ . ,.._ 
appellate jurisdiction of the District Juage under t he 

payment of \•ages Act. It is thus apparent that the 

applicant has approached this Iri ouna l wi thout 

exhausting this statuto.ry remedy availaole to him. 

The UA is , therefore, not maintainaole , and is 
A... 

dismissed accordingl y . The applicant iP advised , ii' / 
~io tile an app eal ·oetore the appropriate forum • 
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